
IN THS CJWTRAL ADMINI3TWVTIVS TRIBUNAL
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O-A-No. 257 2/^1 Da'te of decisions J

SuraJ Bhan • • .Applicant

Viarsas

Union of India • • .Reflpondents

9 fA 3/^1

Dinash Silinana ••.Applicant

Versus

Union of India &AnEw . • • • Respondents

0-A.lk>.555/92

?• SubranianiumCc Anr. • • .i^qplicant

Versus

Union of India 6t • ••Respondents

9,iVllo,$56/$^

Ram Sewak ••.Applicant

Versus
n'

Union of India & Ors. • • •Respondents

VL render Singh

Versus
1

Union of India & Ors. ...Respondents

Manjit Singh • • .i^plicant

Versus

Union of India & Aar^ i- •Respondents

contd...
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Phool Singh >Applicant

Versus

Union of India & Ors, •••Retqpondsnts

raj Singh •Applicant

^Versus

Union of India & Ors* .Raapondents

•^^pplicant

Varsus

Union of India & Ann* .Respondents

Pren Singh •Applicant

Versus

Union of India fit Ann* •••Respondents

Bcahm PraXash fi, 2 others •••-^plicant

Versus

Union of India fit Ors* .Respondents

Aagdish Singh £, Another •••Applicant

Versus

Union of India fit Ors. .Respondents

Nafe Singh .Applicant

Versus

Union of India fit Ors. •••Respondents

contd.,,3.
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Santo sh Singh •Applicant

Versus

Union of Indie & Ors,
.Respondents

B.R, .^plicant

Versus

Union of India &Ji^r^ >R«apondents

B.C. Reddiech .^E^licant

Versus

Union of India , ...Roi^wndtant.

Sajbir Singh &oth*n ...Applicant

Versus

Union of India 6 Ors.

Rare Kurear Searal

Versus

Union of India & Ors.

O.A.Mo^/y^,

Oa.V.ender Singh

Versus

Union of India &Arar*,

O.A.I

Inder Singh & Others

Versus

Union of India SAop*.

.Bsi^pondents

h^plicant

.Respondents

.^;>plicant

.Respondents

.applicant

.Reqpondents

Cbntd. •..4»
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Ram Sxlngar & Others ,/Applicant

Versus

Union of Xndla & Anr* .Reqpondmts

Na£e Singh •Applicant

Versus

Union of India & »IlMpond«nts

OWiM«

TH8 »>N*BLJC MR« P«K» KARTHjl, VlCS-Cf«aRliMi(J)
THE K)N*BLB MR. B.N. DHDUNDIYAL« MSI«SR(A) .

^plicants through Shii Ri.L.
Sethi, Cbunsel»

Rea^ndents through Ms. Geeta Luthrae'
Gbunsel; and S/Shri Anoop Bagai, Cbiansely
Pawan Behl, Gbunsel; O.N.Irisal, Gounsel;
M.C.Garg, Counsel; B.R, Prashar, Gbunsel.

C Hon*ble Mr. P.K. Kartha, VLce-Chairman(J) )i

As comnon questions of law and fact

arise for consideration in this batch of cases,

they were heard together and are being disposed of

by this oDmnon Judgment.

The applicants belong to the C«itral Police

Oontd.. .S.
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Organisations (CPOs) consisting of C.R.P.F.,

and C«Z«S«F« Th«Y were deputed to the

Delhi Police on various dates and the d^>utatioD

has be«i extended from time to time. The respondents

have pemantfitly absoxtoed jbout 400 such persons

but they have decided to repatriate about lOO persons

to their parent departments. The applicants before us

belong to the category of those who have been ordered

to be repatriated to their parent deportments. By

virtue of the interim orders passed by the Tribunal*

they are* however* continuing with the Delhi Police

in their present posts.

3. The applicants belox^r to the category of

Gbn stablea/Head Gbnst^d^les. Rale 9 of the Delhi

Police (Appointment and Recruitment} Rales* 1980

prescribes matric/higher secondary* 10th or 104>2

as the odnimuffl educational standard for the poxpose

of recruitment/appointmmat of Police constables.

Rule 17 of the Delhi Police (General Gbnditions of

Service) Rules* 1980 provides* inter alia* that the

Qbnnissioner of Police* Delhi may sanction permanent

absorption in Delhi Police of uppe r and lower

subordinates except Inspectors from other States/Union

Gontd...6.
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Tercitories and Central Police 0jnganisations, with

their consent and Idth the concurrence of the head

of the Police force of the State/Union Terrltozy

or the Central Police Organisations etc.

4. The case of the ^plicants is that the

respondents did not consider their case for

absorption in the Delhi Police in accordance with the

policy decision contained in their letter dated

11-7*1990 dealing with the penaanent absorption of

constables from CPOe to Delhi Police. According to

the said decision^ all Constables of the CPOs who

have conpleted two years of deputation period and

who are below 40 years of age and possess tnatrlc or

above educational gualificatlon are eligible for

absorption. Zn such cases* the persons concerned

are to be heard in person and their suitability

should be assessed after scrutinising their service

records.

5. The grievance of the applicants is that

the poligr decision was not implensnted fairly and

that this had resulted in arbitrariness and

discrimination. As against this* the learned counsel

for ^e respondents argued that the decision taken

Contd...?.



by the respondents tx> absorb or not to absorb the

diputatlonists was on the basis of ths rscords

svall^le with them and that there we. no arbitrariness

in the action takim by thow.

6* According to the admitted facts

of the eese« , those who have passed aatciculation
, otherwise <3^^sxaminaUon and above and are/eligible are to be

considered for absorption in accordance with Rale

17 mentioned above as also the policy decision

contained in the letter dated 11-7-1990 Another

Bench of this Tribunal has dlsposad of a batch of

«>plicaUons by Judgment dated 2-6-1992 in O.A.No.525/92

(>bhd. Safi fi. era. Vs. Delhi AdntnistraUon,#. OrsJ

and connected matters. in the operaUve pa rt of the

Judgment, the TrUnunal has upheld the decision of

the respondents to repatriate such of those who did

not possess the matriculation or equivalent qualificaUon

to their parent d^artments. At the same time, the

Tribunal directed the respondents in-so-far as

the seven of the applicants before the Tribunal were

concerned to file representations, if any, within 2

wedcs and produce the material in support of their

case that th^y possess the requisite educaUonal

qualification. In that event, the respondents were

Cbntd...8. j
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directed to exanlne their cases for absoxption and

If they are found eligible end fit for absoxption#

a decision in that behalf should be taken within

four weeks after the receipt of the representations.

The suth representations

iiSire decided# the seven applicants shall not be

repatriated to their parent departments. Barrliig

the case of seven applicants# the applications filed

by the others were dismissed and the Interim orders

were vacated In their cases.

The applicants before us are also similarly

situated. After hearing both sides# we are of the

opinion that similar directions should be Issued to

v^- the respondents In this, batch of applications

before us. Accordingly# we uphold the decision of

the respondents to repatriate such of those who db

not possess the matriculation or equivalent or higher

qualification or ^ihose absorption does not have the

consent of their parent departments. Subject to

what is stated above# the applications before us

ere disposed of with the following orders and

directions f*

The applicants may send representations

Oontd.. .9 •
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to Uie respondents idthin three weeks fron the

date of receipt of this Order together with the

documents which may substantiate their claim that

they possess matriculation or equivalent or higher

quali f i cation;

(ii) In case the applicants make such

representation^ the respondents shall consider the

sane and if the applicants possess the requisite

qualifications prescribed under the Rules and if

they are otherwise found eligible in all respects

for absorption as on the date of the passing of the

inpugned order of repatriation to their parent depart

ments# the reqondents shall paiss appropriate orders

within four we^s after the reccsiitof the xepresenta-

tionsi

(ill) Till appropriate orders are passed on such

representations# the reepondents are restrained from

repatriating the applicants to their parent depart

ments# The interim orders already passed will

continue till then.

There will be no order as to costs.

Let a copy of this Order be placed in all
/casecc^

the/files and a copy be given to both parties

imnoediately.

(jb ^ ^
(B.N .DHDUNDIYAL)

ME«£R (a)
(P.K. KARTiSO
VICE CHA1RMW(J}


